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CENTRAL ADMINISTRATIVE TRIBUNAL 
KOLKATA BENCH, KOLKATA

M A/350/457/2020 
O.A/350/1748/2017 
M. A/350/141/2019

Date of Order- 02.12.2020

Coram: Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. (Ms.) Nandita Chatterjee, Administrative Member

Abbas Ali Mondal, son of Late Amir Hosen Mondal, 
aged about 59 years, working as Sub-Post Master, 
Vivekananda Pally, Siliguri- 743006, residing at village+P.O 
Shulka Durgapur, Palta S.O., P.S — Gopal Nagar, Bangoan 
District‘24 Parganas (North), Pin - 743701, presently 
residing at Abbas Ali Mondal, c/o Santosh Saha, 12, 
Upendra Kishore Sarani (behind Jyoti Medical), Rabindra 
Nagar, P.O. Rabindra Sarani, Siliguri - 734006.

•Applicant
7 % -VS'

1. Union of India service through the Secretary, Ministry of 
Communication, Govt, of India, Department of Posts, Dak 
Bhavan, New Delhi - 110001.

cs
&

The Chief Post Master General, West Bengal Circle, 
Yogayog Bhavan, C.R Avenue, Kolkata - 700012.
2.

3. The Postmaster General, NB & Sikkim Region,.Siliguri, Pin 
No. 734001.

4. The Superintendent of Post Offices, Darjeeling Division, 
Darjeeling - 734101.

••Respondents

For The Applicant(s): Mr. K. Sarkar, counsel
ForThe Respondent(s): Mr. A. K. Chattopadhyay, counsel.
I

ORDER (ORAL)

Per: Ms. Bidisha Baneriee. Member (J):

Heard Id. counsel for both parties.

The applicant, who joined service after 01.01.2004 and wants to be 

governed by the old pension scheme has preferred this O.A to seek the 

following reliefs:

2.

“i. To issue direction upon the respondents and their men and agents to 
allow the .applicant to draw his superannuation pension under old
pension scheme.

ii) To issue further direction upon the respondents and their men and 
agents to declare that the applicant is deemed to have been appointed 
from the date of the vacancy arose and the applicant shall be included in
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the CCS(Pension) Rule, 1972 and respondents are directed to collect 
necessary subscription under the Provident Fund Rules.

iii) To issue appropriate necessary direction upon the respondents that 
the contributions collected from the applicant’s salary under the 
pension scheme shall be credited to his General Provident Fund Account.

iv) To issue further direction upon the respondents and their men and 
agents to give him a benefit of the judgement in the case of Shinoy P.A 
vs-UOI & Ors (O.A No. 180/00020/2015 dated 15.02.2006 in CAT, 
Ernakulam Bench) forthwith.

!

new
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v) To pass any other order or orders as the Hon’ble Tribunal deem fit and 
proper.” ri

At hearing, Id. counsel for the applicant would submit that the O.A3.

may be disposed of in the light of the O.Ms dated 17.02.2020 and the O.M

dated 25.06.2020 issued by the Department of Pension and Pensioners *

£ %c£ Welfare whereby and whereunder it has been clarified that employeeso

who joined after 01.01.2004 against vacancies declared before 1.1.2004

are eligible to opt for old pension in terms of O.M dated 17.02.2020, as

extracted hereunder for clarity;

«
i
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<S. Chnkritbnrli)*
Under Secretary to the Ciovcsumcnt c»f India

To.

AJI Oc-rural CtO'- t. ,V1 mis:rtes / Oepnrruient.s.
l>cpan.rviem of lixpenditme. Ministry ofFinnn.ee, Nonh Block. New Delhi 
C&AC. Qnh,-.idur Shah Zafar Maig, New Delhi.
Ministry of Itailwavs, Railway Board, for infetmtation. New Delhi, 
Department of Pctso:nnel and Training, North Block, Mew Delhi.
Department of Financial Services, Jeevnn Deep Building, Parliament 
Street, New Delhi.
COA. Department of .Expenditure. IN'A, New Delhi,
ADfOI.) for Hindi Version
NIC for postittg nn the website of this Department.
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counsel for the applicant would canvass that the selection in4. Ld.

question was of the year 2003, the vacancies arose/occured in 2002 and

therefore the; 0.Ms referred supra, would squarely apply to the present

facts and situation.

Ld. counsel for the respondents would raise no objection to the
I

disposal of the O.A for consideration in the light of the O.Ms., supra.

5.
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6. Accordingly, with consent of parties we would dispose of the OA with a

direction upon the Respondent No. 2 or any other competent authority to

consider and decide the claim of the applicant in the light of the O.Ms

referred supra with a reasoned and speaking order issued in accordance

with law and'within a period of 3 months from the date of receipt of copy

of this order. We would further direct that in the event if nothing else

stands in thewvay, appropriate benefits shall be granted to the applicant

by issuing orders within 1 month thereafter.

7. It is made clear that we have not entered into the merit of this matter

and, therefore, all points are kept open for consideration

8. The OA accordingly stands disposed of. M.As also stands disposed of.

No costs.

(Bidisha Banerjee) 
Member (J)

(Nandita Chatterjee) 
Member (A) •
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